
2. Girector Census 0paration, 12.P. 25,Nawal Kishore Row, 

Cknekti. 

3. Jeputy 4.4irtictor, 	cs4iti Operation, U.P.,27,Mahavirpura, 

Ursi, 3oloun. 

Responoents. 
o sinch & S knit Sthalska 

tileo unuer Section 19 w the 

aikir AL ALrivilNITRAT LIE fRIUUNaL 

Original Applicati 

Dated t this the. .LS 

10.117/93. 

.otty of. ‘‘-‘.-VIL'i.t .#1995. 

  

Hon' tile 	S. Was Liupta, 
non' hie fir 

1. Vacs Prakash khar► , ato Sri Prem Karain Khare, 
Compiler, census Operation, Paliwol Elhaven, Orai,Jaloun, 

2,il Kumar Ni!.)40, ti/o sri riarigali Prays td wig 'I  A: 
Ch ker Census Opera loon, Torweri builaini..4, Orai, jalwn, 

3. Inoresh Kumar Sriv tave, sfo 1.-,ri SHARAu Chancre arivastave 

Compiler Census Operation, Chancranagar, Orai, 

  

4, PrOalinp Kumar, 4/o 

Census Uperotion, 

Sri Werke Pram/ Nic,,Orn, Lot pilfer, 
rari Chaves, Oral, at Jalau 

5„ Santash Kumar, roan ct Sri Kalke Praeacti Niyam, 
Compiler Census Operation, feweri bhavan, Oral, at Jalaun. 

6, Inorsjit 	s/o Sri Devi Premed eit4Ess, Compiler, 

COnsue Operation, 1"eloari Building, Oral at 3aloun„ 

7„ Narenora Kumar Lhaurasia, eio Sri Sant Ram Ch resist 
flompiler, Census Operation, chencirentigror. Ural. Jelaun. 

8. Shashi Kumar Srivastava ato Sri Urns Shenker, C 

Cansu3 Operetion„ ChenCranager, Urwi, Dalaun. 
„... 	Applic ants,, 

i a s(1J-a r 

Versus 

Onion of incia, through seoretaty, Hoge impartment, 

GenLcal SecrivAarist, New Uelni. 
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trative Tribunals Act, 1985 seeking th* raliik 

rection to the responuents to regularise the 

s of the applic ts tram the oats they have completed 

 

one veer ot service 

the said purpose OT 

and also to prepare a suitable scheme ror 

aorption et the applicants 

2. 

aates in 1991 in the 

connection with the c 

to ar nd on 31.12.19 

they have compoeteu m 

year thareloca, they 

untie action 25Fof t 

also statea that sine 

oompletoc in the Liep 

erminating the 

31.12.1992. Th 

con inuing and the p 

the applicants have 

or their continuous 

tor 

rro 

uen 

3, 

ue'ly rates,  casual 

ue artment Vs. Unio 

ai ected to prepare 

In as fat as p04 

co tinuously work 

Telegraph Usipa 

juugment or t 

Income Fax uopa 

an 

s ia violative 

The applicant were a4minteet on ditteren 

rectorate ot Census 0ratifl in 

sus of 19;1. Their servio came 

, The applicants' case is that as 

e than 240 bays in one calenuar 

were entitleo to one month' notice 

Industrial Uispotes Act. it is 

the census work has not yet been 

tment, therw wes no justit ation 

rvices ot the appbicants 	th aTrect 

It nap pee 

ployees  

Oi Inuia anu others rasponwanta were 

a scheme on a rational oasis tor 9bsorb-

a the caeual labourers who have been 

tor more than one year in the Post 

ant. It ia also statau that the 

tiprame CaLat was tollowew in the cease 

turther stated that work 

iS are still evaileale,the 

ei ili5ailYOapxived 01 t 

ervice ano the action or th 

Article* 14 ac 16 u. thw ork:ititution. 

in 
torther avorreu thdt/the case 

unwer Post an Telegraph 

mint tat. Wallace AO30Ci8 ion Vs. Union 

 

s still 

e4cre, 

e henerit 

On- 

• 
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OT Inuia ano others. Th applicants have, theretore, prayed 

that a simili:Ar policy de ormuleteo cy the responuen 	an 

the ser ices or the appl ant4 us regularised, 

It appwai%. ;rom a recoru that the Lucknow ench 

riounal in LA No 5/91 oirected the respond nta to 

scheme within th e months ror regJIeriseti of 900 

s appointed 4sici 981 census, Similar aired ion was 

OA No,491/91 to traming a scheme Tor acaor tion 
a 

rated employees r the census department, $ ilar 

s were given by everai other Benches, It pears 

that the Union or India 	tiled SLP toe the Supreme Court 

challenging thei4deoision The Supreme Court has sjnc4e decided 

4. 

or the 

Tvame a 

employe 

given i 

OT daily 

directi 

this SLP and a copy of t °roar passed by the unre court 

annexed by the espondents to the afridauitj which has been 

has been tiled. The caps tive portion or the said order dated 

24.2,1995 reads as folio 

Ot DUSTICE 40. be met if the Director te or 

Census Operations, 	directed to consider thos 

responds ts who have work 	mporarily in connectior with 

1981 area /or 1991 census perations and who have been souse-

quently etranched ior 8p ointment..; in any regular 

whin m arise in the ui ectorate of Census Uperatione and 

which c 	be filled by di act recr,itmeht, it such employees 

are otherwise qualified 	eligible for these pasts. ror 

this purpose the length o temporary service of such employean 

in the 'irectorate of Can 	Operations should oe con ioared 

tor rel”ing the age oar, i any, ror such appointman s, 

Suitable rules may be made and conditions laid down i this 

icancies, 

connection by the appalle 

Start Selection Lommissio 

to the previoUs service r 

ts, tries appellants and 'or the 

may also consider giving weightage 

ergo by such employees in the 
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JP 
	 Ceneue eaparteenc 	their pa4t service record in 

the Census eepartmen ror the purpose or their eeiec-

tion to the regular oat. it is eirectee accord rtc, l/. 

The appellants have, in their written seomiseion pointeo 

out that as or now, 7 posts are vacant to whic direct 

recreit can be appointee. They have also sebmit ed that 

out of these posts, there ware 88 vacant posts of oeta 

entry opera.or„ Cream 

being rillau up only 

8, which had ucen advertised for 

roe ceaneet tee retrenchee ot 

retrenchees were eli 

1981, 1984, eoe 1991,Aa per Necruitment Rules, s7 y those 

bile to apply, who were gra eate 

I and pad a !speed or 8 00 key evpreseions per hour lof 

eate entry. Althoug approximately 80j retrencnees 

appl ed„ only 476 app are a in :he test conouetee uy the 

iii: f the Lucknow Un t  and only 2 applicants qualiried, 

lett f these, only on could be appointee, since the other 

pars n was overage, 	en after allowing ror age la estion. 

What ver mei),  oe the u rriculties in giving regul 	apeoint- 

dent to such retrench employees in the past, the appellants, 

name y the Union or 1 	a and the CJirectorate or Census 

Oper tion, J.P„ are irected to consiuer these retrenched 

empl see ror direct recruitment to regular posts in the 

UiX torate of Census peretione, U.P. in the mar  

abov stated. The retrenched employees, will, huwever, have 

a ri ht to oe considered only if they tulfil all other norms 

laid e n in connection with the poste in question unesr the 

recreitment rule enq/or in other eeptetmental rceulationel 

cireelars In that behairea 

5. 	eince the ;Elute in the application berme us cane el6 

/ler 
eeeienetabeaseee cases in which the directions were given ty the 

LUCkflOW bench or the Tribunal sane other eenohee on which -LP was 

eince GlitGL: 	4 tee Suprema Court by the order 

detect 24 .2.95 are the .he controveese.ie settled. 
1010140, .ie, te * et ,ee • ' e 

  

rear herein- 



in =co slpce with the • rections given ay the Stapr e Court 
ork 

pm 

 

24,2.1995, The app1 ation is ealltWaits 414:  

0,( 

JOMIO 

We, therefore, ai$pose i this applicatioh with a 0 ruction 

01 the esponoents to c ►  siaer the cases or the app cants 

II , 


